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ﬁ! @ Unilon ﬁ'E Ulsoor Hnaill Branch

No.21, Ulsoor Road, Opp: Telephone Exchange
- _ Bengaluru-560042, Phone: 080-22959649
Email: ubin0B00236iZunionbankofindia.bank

DEMAND NOTICE |

NOTICE UNDER SECTION13(2)0F ACT 54 OF 2002 FOR ENFORCEMENT OF SECURITY INTEREST

Enforcement of security interest Action Natice-In connection with the credit facilities
enjoyed by the following borrowers with in the branches mentioned herein
below- classified as NPA

We have ta inform that you the following borrowers whose name and address
[each borrower] and the name of the brancheas where you have availed the cradit
faciliies offering the properties mentioned herein below. Since you have failed to
repay the loan amounts as agreed by you, your following mentioned account's
hasthave been classified as MNon Performing Assets [NPA] as on the date
mentoned herein below. The individual nobice has been also already sent to, each
of you demanding the dus amount.

Name and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor:
1. Mr Venkatesh N (Borrower), Mo 207, 2nd Cross, Garden Vilas, Moodalapalya |
Nagarbhavi, Bangalore-360072. 2.Mrs Nagarathna (Co-Borrower) Wio
Venkalesh N, Mo 207, 2nd Cross, Garden Vilas, Moodalapalya, Magarbhavi,
Bangakore-2600 72

Outstanding amount .__|Cost/Charges
pﬂﬂﬁ.ﬂf 1as on date of NPA i.e. amu?;ﬂ:d incurred by | Total Dues
W1 on20.11.2023 Bank
HL Rs.86,90,116.13 - Nill Rs.86,90,116.13

Total Dues Rs.86,90,116.13 (Rupees Eighty Six Lakhs Minety Thousand One
Hundred and Sixteen and Paise Thirteen Only)

NPA Date : 29.11.2023 Demand Date : 01.12.2023
Mortgage of immovable property described herein below: EMD of all that piece
and parcel of the residential property site bearing Mo 309, Assessment No 866
Present Khata bearing Mo 86630 situated at Balajinagar, Mallathahalli, Bangalone
formed in the then properly bearing No B6/6 of Mallathahalli Village,
Yeshwanthapura Hobli Bangalore North Taluk presently within the administrative
limits of BEMP ward no 129 measuring East to West | 34+21)/2 feet and North fo
south 45 feet in all measuring 1237.50 sq feet owned by Mr Venkatesh N and
bounded by: East by: Foad, West by: Drain, North by: Property bearing site no 308
South by : Site formed in Railwaymens HBCS Layoul.

If you fail to repay the aforesaid sum with interest and incidental expensas within 60
days from the date of this notice, Bank shall exercise all or any of the rights detailed
under sub section (4) of the section 13 of the SARFAES| Act You are also put on natice
that in terms of sub section 13 of section 13, you shall nat transfer by sale, lease or
atherwise the said secured assels detalled above without oblaining writien consent of
the Bank. This notice is without prejudice to the Banks rights to initiate such other action
orlegal proceadings as it deem necessary under any other applicable provisions of [aw,
Your kind attention is invited to provisions of sub-section (B) of Section 13 of the
SARFAES!in respect oftime available, to redesm the secured assels.

Date : 16.12.2023 Sdi- Authorised Officer
Place : Bengaluru Union Bank of India

- S Attibele Branch |
-E Lm Bark  Grand Victory Hotel Complex, Sarjapur - FORM A FORM A
e Marthahalli Road Attibele, Anekal Taluk, PUBLIC ANNOUNCEMENT PUBLIC ANNOUNCEMENT
‘E E Bangalore, Kamalaka -562107. (Regulation 14 of the Insohvency and Bankruptey Board of India [{Regulation 14 of the Insolvency and Bankrugtey Board of India

Sale Notice for Sale of Inmovable Properties (Voluntary Liquidation Process) Regulations, 2017) (Voluntary Liquidation Process) Reguiations, 2017)

E-Auction Sale Notice for 15 days Sale of Immovable Asseis under the FOR THE ATTENTION OF STAKEHOLDERS OF FOR THE ATTENTION OF STAKEHOLDERS OF

Securitisation and Reconstruction of Financial Assets and Enforcement of MEDREICH LIFE CARE LIMITED GENOVO DEVELOPMENT SERVICES LIMITED

Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security i RELEVANT PARTICULARS . RELEVANT PARTICULARS

_Interest (Enforcement) Rules, 2002. L[ Name of Corporst Persan EDREXCH LFE CARE LIMITED [ 1. Narne of Copornte Person GENOVD DEVELDPMENT SERVICES LIMITED
Motice is hareby qwﬂw 1o the pubdic in general and in particular to the Borrower(s) and| Iz G ncomanion of Comorene Person| 10 8pril 2008 2 | Date of incorporation of Corporatie Person| 23 April 2008
Guarantor(s) that the below described iImmovable property mortgaged/charged tothe] | 3| Authorky under E;m Corporate Person | Regstrar af Companies. Bangalury 3 :*IW“'* “"I:"“ '“‘“‘“TW Person | Registrar of Comparies, Bengakin
secured Ureditor, the constructive/ physical possession 24.08.2020 of has been it it s _ {incoporsiEc TR e Sz

P Icenlitian r TLrriled | U ATOORPLOOE T Corporata Kentficaton Number /Limeed | U24230MA2005FL 0046164
taken by the Authorised Officer of Union Bank of India Secured Creditor will be sold on o Eu?u TR Homiper L e 2 % T " f
- R i 3 = ity ideriiy Mumber of Corporaia it ity Icdentity Mumber of Corporates
As is where is”, “As is what is™ and “whatever there in" on 29.12.2023, 11:00 am Parson | Persan. _ |
to 04:00 pm for recovery of Rs.68,92,000/- as on 21.08.2023 plus subsequent] |l 5 | Addmss of the Registersd Office and | 1 Floor, Medreich House, No:12 Samswathi Ammal 5, | Adckess of the Registered Office and Pict. o, 38, Bormmasandra Industrial &rea Anetal Taluk,
interest and other charges. 1. Mr. Uday A Shetly, 5/o Anthayya Shetly, R/o No. 804, Principal Office (IF Any) of Corporate Street, Manthi Seva Nagar, Bangalore, ( Priryciped Offices (W Aery) of Comiararie Bargalore, Mamalaks: 560009
Ahraya opp. Kidzee Mursery School, Jayanna Layout, Indiabele Road, Anekal, | Person | Famataka 50003 o POELR | ——
F 5 - - - 13 Denember, 3
Benglauru-562107. 2. M/s Nandisiri Deluxe , Prop. Mr. Uday A Shetty, G/o RG| | & L5 0o rmercemertciisafing |15 Beosmie; 2023 6 ;mpg‘w"“m””w L e
Arcade, next !P Karur Vysya Bant._Eariapur Road, Attibele-562017, _3. Mr. Umeshy I T iame, Agdress, Emeil Address,  Nare: Ratnaar Shetty 7 | Mame, Address, Email Address. | Mame: Ratnakar Shetty
VShetty, 5/o Vitala Shetty (Co-Applicant), R‘o No. 804, Ahraya Opp. Kidzee Nursery Telephons Mumiber and the Rogistation. | BPAR & o LU #16, Level 2, Skyine Towers, Tth Crmes. [ Tekephame Nurnber and ke Rogisvation | RPAR & Co LLP. B16, Lewed 3, Shyfine Towers, Tik Crss,
School, Jayanna layout, Indiabele Road, Anekal, Bengaluru-562107. The reserve Mumiber of the Liguidater Sarnpige Road, Mallksssaram, Bangaiore 5H0003 | Mumbar of the Liguicator Sampige fived, Malleswarem, Bangalone 560003
Price will ba Rs.49,30,000/- and EMD deposit will be Rs.4,93,000/- (10% of Reserve (fl-_':a'i ff:m;hﬂmﬂ-'ruﬂi:ﬂmm Eﬁ“:a;ﬁ#w”@ﬂ“ﬂ';m
Price) tact Noc 986404 iy
Figist Fegistration Mo

Details of immovable secured assets o be sold : Schedule Property is in the name ey éﬂw S01630/2010.2000/ 12718 BBLIPS i P AO1EI0 2015 202012718
of Mr. u“.’l‘-ﬁshﬂﬂ?: "!"'Im STD!-E'E-E and parcel ofthe resicential house -E'E'ﬁl'iﬂ'; n. site -H:L‘:-'I clastes Forr s b ssion. of chsms [12 sy, 2024 & | Last date for submission of daims : 12 larary, 206 |
no. 22, Kaneshkumari no. 148, No. 9 &11 S_I na. 250, ETDFIEFW no. 148/22in 3y. no, Motice is hereby given that Medreich Life Care Limited has commenced voluntary Motice is hereby given that Genovo Development Services Limited has commenced
35/2 & 33 of land Indlabele Road, Attibake, Bidarguppe Gram Panchayat, Anekal taluk,{ | liowdation on 13th December, 2023, voluntary guidation on 1.3th December, 2023,
Atibele Hobll converted fram agrncullure to I"-;un-a-;ric ulture disticlt Order no, Th stthhu_ll:lers of Medreich Life Care Lhnitad.alrlihurutu.l :a*lcl:l_unn:ln o swbmit proofs Thee stakebodders Ef Genovo Development Services l.Fl'l'rH:;d i nl: hazrizby Calbed uuunhlu
ED“E ||:'| L"'.l EH':'E'-] -32-:1 E‘Q'!}ﬂ' ﬂ-ElT.E!d 1 g ﬂ.l 199!] |55 UEH t!'!r' S DEE' al DE‘rJ |.-|-|'!|' gﬁmﬂ;;&a;gj;n:{::;:n ?.:Er-:'!ll'-E 12th lll‘lLlEl'_.', 2024 to the L r:':|u||:|F.|1|:|r' at the address :;g?;l;sp;-ll;l;;:{E:I[I;n-?é‘;‘ll?;;é;nlnr betore 12th J.Brll]ﬂl'j'r 024 1o the Liguidator at the
Commissioner, Bengaluru measuring east to west 40 ft and North to Souwth 30 fE iofal] | me financial creditors shall submit their proof of claims by edectronic means only, All other Tha financial craditors shall submit their proof of claims by electronic means onky. AN other
of 1200 s0.1t building thereon RCC roofed, Mosaic tiles, window and dooor built by stakehaolders may submit the proof of claims in parson, by post ar by electronic means. stakeholders may submit the prood of claims in persoen, by post ar by electronic means,
ahyuminium and wood and all civilian facility house and bounded as follows: East by:| | Submission of falze or misleading proofs of claim shall attract penalties. Subrmigsion of lalse of mislesding prooks of chaim shall atiract penalties.
Site no. 21 of Mr, Rajanna House, West by: 20t Wide Road, North by : 20ft Wide Road, Eg{;mhaﬁh ity B s
South by: Site no. 23. Liquidator in the matter of Medreich Life Care Limited Liquidator in the matter of Genovo Development Services Limited
For Detalled terms and condition of the sale, please refer to the link provided in Date: 16 December 2023 Diate: 16 Decembsr 2023
{1l|ﬁTMHﬂﬁ E}mmlhiml.ﬂ.ﬁl Place: Bengaluru Place: Bengaluru

The intending purchaser require to register through !
https://www.mstcecommerce.com/auctionhome;ibapi/index.jsp

The onfine E-auction will be hﬂldthmm website: nmﬁuumm
ForE-auction Related queres Please contact - BM : 9568780778

Date : 11.12.2023 Sd/- Authorised Officer
Place : Bangalore Union Bank of India

Government of India

oSBI STATE BANK OF INDIA M““‘*ll"'rﬂiFanLe

R.A.CPC. HSR (64065)
Khata No.241, 19th main road, 4th Sector, HSR Layout, BENGALURLU-560102
E-mai:racpc.hsri@shi.co.in

NOTICE FOR SALE OF VEHICLES BY E-AUCTION
Motice to public is heretry given to the effect that the vehicle described herein will be sold by State Bank of India, RACPC-

HSR Layout by holding E- Auction on the date and time mentioned in this notice is “As is where Basis and Condition” SPEc IAI- AM N ESTY Sc H EME | l..
Sl.| Name of the | Resarve Price Seizure

No| Borrower Loan Alc. NO. | Vehicle Model Reg: No- Incl, Of GST Agent : :

1 [ Akhil YV 40515167661 | Brezza VXI KAS1 MR 4473 | 7,74,0001 Lakshmi Recovery Agency Fo R c 0 N D 0 N I N G D EI- AY I N TS :'“-

2 |Bijesh P 41334516703 | Brezza 201 KAO1 MY 1732 |11,09,0001 ‘ &
3 | Santosh Kulkarni| 40141501521 | Ford Freesiyle KA-51-MQ-7421] 4,10,000(-| Sidda Basaveshwara

4 |Hemashree  |40359916208 |Marut-SPresso VXIo]CNG| KA-O3-NK-2210 | 443,000+ financial service F I I_I N G G ST A P P E AI_

5 | Shiji Suni 41346555273 | Honda Amaze MMC | KA-03-NN-T337| 7.78.000- s

6 | Shiji Suni 41346517758 | VX MT HETC KAD3-NN-G214] 7670001~ oeneY S ———
Fuel Typs : Petro Who can apply under this Amnesty Scheme?

Date & Time of e-Auction: 22.12.2023, 11.00 AM To 03.00 PM (With unlimited Extension of 5 Minutes each). EMD:

10% of each vehicle's reserve Price as mentioned above. (EMD is Refundable for unsuccessful bidder) for inspection The taxable persons WhO COUld not flle an appeaI;
of above Vehicles mpla-:ﬂ below mentioned Agency: Sidda Basaveshwara financial service : MNagesh Patil - Wlthln the Specified tlme periOd, againS’[ the

9886949449, Lakshmi Recovery Agency- Parmesh - B618048183. Srivari Agency : SAMEER- 95383 61627

Terms and conditions: 1.E-Auction is being held on “As is where Basis and Condition” and the Bank is not responsible for d eman d o rd er p as Sed by th e p ro per Offl cer on

condition of Poor Internet Connectivity or any other fact affecting the Viehicle. 2 The E-Auction will take Place through portal

https:fibapiin on 22.12.2023 3. for detalied procedure and terms and condition of E-auction, interested bidder may visit or before the 31.03.2023, and

https:/ibapi.in & downlpad business rules document. 4.All the above vehicles are parked atthe agency yard. 5 Willing bidders
can inspect the vehicle(s) at the agency yard on 21.12.2023 mentioned above and give best quole (over and above the
minimum base prica). 6.the bidders have to increase the bidding amount by minimum Rs.5,000/- above Reserve price,
1 .Balance of bid amount by the successhul bidder should be remitted within T days, i.e. 29.12.2023, 4 PM failing which EMD

the auction without prior notice. 10.For further details you may contact Authorized officer

Place: Bengaluru,
Date: 16.12.2023

The taxable persons whose appeal against the

amount stands forfeited. 8. Successful bidders cannot back-out for any reason. .Bank reserves the right to canced or postpone Said Order was rejec'ted So|e|y on ‘the grou ndS
Sdl- that the said appeal was not filed within the
Authorized Officer

specified time period

I Iook at

before taking a side.

Inform your opinion with
insightful perspectives.

indianexpress.com

To avail this Amnesty Scheme, you can now file an appeal in Form GST-APL-01 against
the said order on or before 31.01.2024, subject to the payment of:

Admitted liability (tax, interest, fine and penalty) arising out of the impugned order

A sum equal to 12.5% of the remaining amount of tax in dispute, out of which at
least 20% should have been debited from electronic cash ledger

Please Note

No refund shall be granted on account of this amnesty scheme till the disposal of the appeal

No appeal under this amnesty scheme shall be admissible in respect of a demand not involving tax

Act without Delay! |

Take immediate action to benefit from this golden chance.

every side

cbc15502/13/0023/2324

For details please refer,
Notification No. 53/2023-Central Tax dated 02.11.2023

Central Board of Indirect Taxes and Customs
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IN THE COURT OF THE PRINCIPAL SENIOR
CIVIL JUDGE AT DEVANAIHALLI
0.S. NO. 2034/2006
Between : SMT.KEMPAMMA  ...Plaintiff
AND: 1.SRIRAJA BAGMANE &ANOTHER
..Defendants
SERVICE OF SUMMONS BY WAY OF PAPER
PUBLICATION TO THE UNDER MENTIONED
DEFENDANTS NOS 1 AND 2:
1.SRI RAJA BAGMANE S/o B.C. Chandre
Gowda, Aged about 47 years, R/at No. 7/2
Langford Gardens, Bangalore - 560025.
2.5RI VEERAPPA S/o Late Venkataramaiah
[Aged about 73 years, R/at No. 51, Mountain
Road, 1stBlock, Jayanagar, Bangalore-560011.
Whereas Smt. Kempamma, the plaintiff has filed
the above suit against the above said defendants
Nos. 1 & 2 for for declaration and other reliefs in
respect of the property bearing Survey No 72/P41
ing 1 acre 20 Gunt: ituated at
Huthanhalli village, Jala Hobli, Yelahanka Taluk,
Bangalore Urban, on the file of this Court at
Devanahalli and you the defendants Nos. 1 & 2
are hereby notified to appear in this Court in
person or by a pleader duly instructed, and able
to answer all material questions relating to the
suit or who shall be accompanied by some
person able to answer to all such questions on
the 20th day of January, 2024, at 11-00 AM.,
failing which the matter will be heard and
determined in your absence.
Given under my hand & seal of this Court on this
the 14th Dayof December2023
By the Order of the Court
Sd/- Chief Ministerial Officer|
Senior Civil Judge & J.M.F.C Court, Devanahalli

IN THE COURT OF THE JOINT DIRECTOR OF
LAND RECORDS AT KOLAR
R.A.P. No.3/2023
Between: Sri. Basappa
Vis-

And: The Deputy Director of Land Records,
Kolarand Others ... Respondents
SUMMONS TO THE Respondents No.5
1. Sri. K. Vasudeva Reddy, S/o Sri. K Shankar
Reddy, Aged about 35 years, R/at No.33, "Tejanjali
Nilayam", Opp. Fortune Plastech, Next to RMS
Colony, Seegehalli Main Road, Virgonagar Post,

Bhattarahalli, Bangalore-560049.
Whereas, the Appellant have instituted a suit
against you and others Respondents for the relief
of set aside the order of the Deputy Director of
Land Records [ist respondent] in R.A. No.
113/2022 on dated 10-01-2023 pertaining to
upholding the illegal order passed by the Assistant
Director of Land Records at Malur [2nd
respondent], HE Application No.
19090222294267001 on dated 23-02-2022 and
Phodi on dated: 16-03-2022 and in spite of notice
of proper steps taken the summons sent by this
Hon'ble court were returned as unnerved. Hence
you are hereby directed to appear before this
Hon'ble Court on 10-01-2024 at 3.00 pm, in
person or through an advocate to answer the
queries. If you fail to appear on the said date, will
be passed. This is given under my hand and seal of
courton the 10-01-2024.
SCHEDULE
All the piece and parcel of the Agricultural Land
bearing old Sy.No. 33, New Sy. No. 33/1, 33/2
Measuring 08 acres 06 guntas, including 01
guntas'A'Karb, ofAgarhara Village, Kasaba Hobli,
Malur Taluk, Kolar District.
By order of the Court, The Joint Director of Land
Records atKolar.
Advocate for Appellant:
S.V. Ashwath Kumar, Advocate
S.T. Narayanappa Building, Behind Spoorthy
Hospital, Maruthi Extension, Malur-563130.

..Appellant

Itis hereby informed and requested the general
public at large that, my client Sri. Krishna Reddy
M., has lost the below mentioned original sale
deeds pertaining to land bearing 126/10 (Old
Sy No.126/2) Measuring 0-13 Guntas, Sy
No.126/6 Measuring 0-22 Guntas and Sy
No0.126/7 Measuring 0-13.5 Guntas, all
situated at Arekere Village, Hessaraghatta
Hobli, Yalahanka Taluk, earlier Bangalore North
Taluk on 12/12/2023, while shifting the original
documents from # 33, 3rd Cross, Shanthivana,
Sahakarnagar, Bangalore to our office at #71,
1st Floor, Doddaballapura Main Road,
Rajanakunte, Bangalore - 560064. That if
somebody finds the documents listed below, is
hereby requested to send it to below mentioned
my address or produce before the Kodigehalli
police station as already they have lodged
police complaint in that regard vide Lost Report
No0.0850559/2023, 0850573/2023 and
0850590/2023 all dated 15/12/2023. All
persons are hereby informed not to deal or
carry out any transaction with anyone on the
basis of the said missing document. The list of
documents lostis as follows;
1. Original Sale Deed dated 20/10/2014,
registered as Doc. No.HBB-1-03432-2014-
15, of Book-1, stored CD No.HBBD161, in the
office of SRO, Hebbal, Bangalore pertaining
to Sy No.126/10 (0ld Sy No.126/2)
Measuring 0-13 Guntas.
Original Sale Deed dated 30/08/2018,
registered as Doc No.BYP-1-03156-2018-
19, of Book-1, stored CD No.BYPD260, in the
office of SRO, Byatarayanapura, pertaining
to Sy No.126/6 measuring 0-22 Guntas.
3.0riginal registered Sale Deed dated

08/07/1995, registered as Doc No.1782-

1995-96, Book-1, Vol No.760, Page No.174-

180 in the office of SRO, Yelahanka,

pertaining to Sy No.126/7 Measuring 0-13.5

Guntas.

PRAKASH PATIL, Advocate

Flat No.S1144, Golden Woods Apt. Sandal

Wood Block, 1st Main 1st Cross, Talacauvery
Layout, Basavanagar, Bangalore - 560 037.
Mob : +91 9035022987

g

PUBLIC NOTICE

IN THE COURT OF THE XV
ADDITIONAL CITY CIVIL
& SESSIONS JUDGE AT BENGALURU

FDP. No. 97/2018
Between:

Smt. Shwetha G.V.

Aged about 39 years

W/o Late Prabhu T.

Residing at No. 357, 5th Main, Snnagara

IN THE COURT OF THE CITY CIVIL &
SESSIONS JUDGE SPECIAL JUDGE
COMMERCIAL COURT, AT BANGALORE
com. 0.5.N0.1050 /2023 - (CCH-0)

BETWEEN : BANK OF BARODA,
(Ramapura Branch, Bangalore)
Rep. by its Branch Manager ..PLAINTIFF
AND: MR. MAHADEVA S.P.  ...DEFENDANT
NOTICE / SUMMONS TO DEFENDANT
BY WAY OF PP
Mr. Mahadeva $.P, S/o Pujappa, aged about
36 years, Ph: No. 9739659473,
Proprietor : M/s Rainbow Paper Cups,
#4, Sy.No.64, Rampura, Virgonagar Post,
Bidrahalli Hobli, Bangalore - 560049.
Residing at : #132, Madagamma Temple
Road, Seetharamapalya, Sonnehalli,
Mahadevapura Post, Bangalore - 560048.
WHEREAS the aforementioned plaintiff bank has
filed com 0.S. N0.1050/2023 before the Addl
City Civil & Spl Judge, Commercial Court, (CCH-
84) at Bangalore for recovery of a sum of
Rs.12,89,246.31/-(Rupees Twelve Lakh Eighty-
nine Thousand Two Hundred Forty Six and
Paise Thirty one only) from the Defendants
together with Court costs and future normal
interest at the rate of 11.15% p.a. together with
penal interest at the rate of 2% p.a. compounded
monthly, from 05-09-2023 to till realization in full,
with costs. The case is now posted for hearing on
18-01-2024.Therefore you are hereby
summoned to appear before this Hon'ble Court
on 18-01-2024. at 11.00 AM. either in person or
by pleader duly instructed without fail, failing
which the matter will be heard and determined in
your absence.
Given under my hand and seal of the court this
16th day of December 2023.
By order of the Court, Assistant Registrar
City Civil Court, Bangalore.
NAGARAJ DAMODAR, Advocate,
# 544 (0ld No.334), Besides Mc.Donald’s,
Sampige Road, Malleshwaram,
Bangalore - 560003.
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PUBLIC NOTICE

This is to inform that my client Mr. Anand .P,
S/o A. Ponnusamy, aged about 37 years,
R/at:HS-240, H-1 Block, Ittina Neela
Apartment, Ananthapura, Electronic City
Post, Bengaluru560100, he and his wife are
the Joint owner of the property bearing Flat
No.302, A Block, on Third Floor, Residential
apartment Building known as “SV
SHELTERS", having a Super built up area of
996 Sq.ft, undivided measuring 565 Sq.fts,
situated at Heelalige Village, Attibele Hobli,
Anekal Taluk, Bengaluru District, we have
purchased the said property Vide registered
sale deed document No.ABL-1-10659/2023-
24, dated:23/11/2023, registered in the office
of sub Registrar Attibele and on 02/12/2023,
He keep the above original sale deed along
with Adhaar Cards, Pan Cards, Driving
License, Car RC Card, Honda Activa RC Card,
Honda Aviator RC Card, Cheque Books and
Credit and debit Cards ( SBI, Axis, IDFC, ICICI,
HDFC and KVB Bank cheque Books and
Credit, debit Cards), Passport vide
NO.V1176483, Dell Laptop, which are
belongs to him and his wife all are inside Bag
and the same is kept inside the car
bearing No.PY-05-L-1519 and the said car
was parked in front of the Government
Hospital Chandapura at around 06:15 PM, He
went to buy some vegetables in the
chandapura market, he came back around
06 50 PM and He noticed that, some
are broken his car door

Bengaluru-560050 & another .. i S
And:

Sri Udaya. T & Others ... Respondents
NOTICE TO LRs OF RESPONDENT NO.1.
1[a] Smt. Jayalakshmi, Aged about 55 years,
W/oLate Udaya T.

1[b] Mr. U. Nitihin, Aged about 33 years, S/o
LateUdayaT.

Both Residing at

No. 1042, 6th Cross, Srirampuram,
Bengaluru-560021... LRs of Respondent
No.1

WHEREAS, the petitioners filed above
said petition against the Respondents for|
preliminary decree passed by the XV
Additional City Civil & Sessions Judge at|
Bengaluru [CCH No.3] in O.S. No. 1300/2014
dated 31-01-2018 and put to petitioners in
possession of 1/8th share in respect of the
petition schedule properties, the said petition is
pending before the City Civil Judge at
Bengaluru [CCHNo.3]

You are hereby summoning to appear in
this Court in person or by a pleader duly
instructed and able to answer all material
questions relating to the above suit on the
23-01-2024 at 11-00 A.M. before the above
said Court to answer the claim of plaintiff.

Take summons that, in default of your|
appearance on the day mentioned above, the
suit will be heard and determined in your

absence.
SCHEDULE
Item No.1

All that piece and parcel of property
bearing Municipal Khatha No. 46, situated at
5th Main Road, Swathanthrapalya,
Okalipuram Main Road, measuring 23 x 32
feet and bounded on: East by: Conservency,
West by: KK.S. Main Road, North by:
Property No. 41, South by: Property No. 39.
[Valued at Rs. 60,00,000/-] (Rs. Sixty lakhs
only)

Item No.2

All that peice and parcel of premises
bearing No. 40, situated at 5th Main Road,
Swathanthrapalya, Okalipuram Main Road,
measuring 23 x 32 feet and bounded on: East|
by: Galli, West by: Road, North by: Private
Property, South by: Private Property, [Valued
atRs. 60,00,000/-] (Rs. Sixty lakhs only)

Given under my hand and the seal of the
Court on this the 7th Day of December 2023.
BY THE ORDER OF THE COURT
The Assistant Registrar City Civil Court
Bengaluru
Advocate for petitioners
K.T. Dakappa, Advocate
At No. 64/1, 1st Floor, DVG Road,
Basavanagudi, Bangalore-560004.

FUBLIC NOTICE DOCUMENTS LOST

This is to inform the General public that My
Client— Mr. Upendra Kumar S/o0. Mr. Krishna
Moorthy.K is intending to purchase the
Rloperty bearing Site No.84/A, Khata S|

0.525, Property No.125/B, measuring East
to West 40 Feet and North to South 50 Feet,

Our Client has negotiated the purchase of
the Immovable Property more-fully
described in the Schedule hereunder
“Schedule Property” from its present
owner Sri B.S.VENKATACHALAPATHY,
aged about 75 years, son of Late M.S.Raman,
residing at # 157/4, Coconut Avenue Road,
Malleswaram, Bangalore-560 003.

If any Person/s, Bank/Society/Firm or
anybody having any right, title, interest, lien
or claims over the below-mentioned
property, may lodge his/her/their
objections/claims, if any, in writing with
authenticated documentary evidence, to the
undersigned within TEN DAYS from the date
of issuance of this Public Notice, failing
which it shall be construed by our client that
there are no claims/objections of
whatsoever nature in respect of the
Schedule Property and the intended
transaction will be finalized by our client as if
no such claims exist or that they have been
waived or abandoned and our client will go

in all measuring 2000 Square Feet, situated
at Nekkundi, Dommasandra Village, Neriga
Village Panchayat, Anekal Taluk, Bangalore
District, from Mrs. Pushapalatha W/o
Madhuresh.M.
If any person/institution has any claim,
charge, lien, objection or interest of any
nature pertaining to aforesaid property and
documents, the said claims along with
supporting document/s shall be filed with
undersigned within 07 days from the date of
publication of this Notice at the address
mentioned below. Any claim raised
thereafter shall not be entertained or binding.
Dinesh.R, Advocate
No.3/1, 2nd Floor, MTK Reddy Building,
Outer Ring Road, Marathahalli,
galuru 560037. Date: 15.12.2023

ahead with the intended sale ion in
respect of the Schedule Property.
SCHEDULE PROPERTY
All that piece and parcel of Vacant Site
bearing Present # 5/2 (earlier No.5) [Old Site
Nos.4,5,6,6A & 6/2), situated at 5th Cross,
Nagashettihalli, Kasaba Hobli, Bangalore
North Taluk, formed out of Sy No.22/4, House
List Khatha No.337, Presently coming under
the limits of Bruhat Bangalore Mahanagara
Palike Ward No.18-Radhakrishna Temple
Ward, Bangalore (PID No.100-247-5/2),
measuring East to West 30 Feet and North to
South 50 Feet, in all measuring 1500 Sq. Feet
andbounded onthe:
Eastby : Portion of Site No.5
West by : Portion of Site No.5
North by : Portion of Site No.5
South by : Road
G.SREENIVAS
Vruksha Law Chambers,
Advocates & Consultants
Ground Floor, Chitrapur Bhavan, 8th Main,
15th Cross Malleswaram,
Bangalore — 560 055. Date : 17. 12.2023

This is o inform the General Public that our client
Mr.KANTHILAL, aged about 59 years, Slo
Nemichand, residing at Kankriya Nivas,
No.1277, 2nd Cross, Main Road, Marathahalli,
Bangaore-560037, represents that the Original
Sale deed dated 09.09.1992, Registered as
Document No.3871/92-93, in Book-1, Volume
No.538 pages 79 to 81 in the office of the Sub
Registrar Krishnarajapura, executed by
Smt.Nanjamma to and in favour of
Sri.V.8.Sridhar, in respect to the SCHEDULE
PROPERTY mentioned hereunder is
lost/misplace and not traceable.
If anybody other than the said Mr.Kanthilal has
any claim, right, fitle and interest on the
SCHEDULE PROPERTY by virtue of being in
possession or above said Original Documents, or
any Rights they should file their claim with
documentary proof within SEVEN DAYS fromthe
date ofissuance of this Public Notice in our office,
at the address mentioned below, failing which, it
will be taken for granted that nobody has any
manner of right, title, interest or claim over the
SCHEDULE PROPERTY other than the said
Mr.Kanthilal.
SCHEDULE PROPERTY
All that piece and parcel of immoveable Property
bearing Site No.30, Katha No.440/2, Situated at
Doddanekkundi Village, K.R. Puram Hobli,
Bangalore East Taluk, Bangalore, erliar comes
under the Limits of Mahadevapura CMC. now
comes under the limits of BBMP, measuring East
to West 30 feet and North to South 40.6 feet, in all
measuring 1218 Sq.feetand boundedon the:
Eastby :PropertyNo.33;
Westby :Property 29;
North by : Property No.31;
South by : 25feetRoad;
Shruthi.S, Advocate
Unit No.101, 1st Floor, No.663,
at 3rd Cross, Opp: to Karnataka Bank,
K.R.Puram, Bangalore-560036.

PUBLIC NOTICE

IN THE COURT OF CITY CIVIL AND
SESSIONS JUDGE (CCH NO0.12) AT
BENGALURU
0.S. No.1379/2022
BETWEEN: Sri DEEPAK .J, S/o. P.
Jayaswamy, aged about 33 years, R/at #
E572/1, New No.29, 'Sai Nilaya', 4th Cross,
Vishveshwaraiah Layout, Siddenahalli,
Nagasandra, Bangalore 560 073. ...

PLAINTIFFS
AND: Sri B.S. ASHWATHNARAYANA &
ANOTHER ... DEFENDANTS

NOTICE TO DEFENDANT N0.02
DEFENDANT No.02: Sri M.N. PALAIAH, S/o

This to inform the general public that my
client CHANDRAKUMAR, residing at No.
92, 3rd Main, 13th Cross, Vyalikaval,
Bangalore states that on 24-11-2022, while
he was travelling near Sadashivanagar, he
have lost the document of Allotment Letter
pertaining to Site No. 1666 situated at
Banashankari BDA Layout, (BSK 6th Stage),
5th Block, Bengaluru, allotted by BDA,
measuring East to West 18 meters and north
to South 12 meters, totally measuring 216
sq mts, vide Doc. No. BDA/DS-1/1666/BLK-
5/BSK.6/2002-03. Sale Deed Dated: 02-05-
2005 registered as Doc. No. BDA-1-
01480/2005-06, stored in CD. No. BDAD87.

Inspite of his best efforts he could not trace
the same and in this regard on 24-11-2022,
he had lodged online complaint at Police
Unit, Bengaluru City, Vide Lost Report No.
0394597/2022. If anybody finds the above
said documents or is in possession, please
handover the same to the above said
address or to the below mentioned address

SHYAMSUNDAR, Advocate
No. A-301, 3rd Floor, Brigade Majestic,
Gandhinagar, Bangalore-560 009.
Mobile: 98440 28287

IN THE COURT OF SMALL CAUSES COURT
AT BANGALORE (SCCH-11)
S.C. No. 1108/2022
BETWEEN : M/s. Canara Bank
...PLAINTIFF
AND : Mr. Lurdu Clarence C
...DEFENDANT
SUMMONS TO DEFENDANT
Mr. Lurdu Clarence C, S/o. Das, aged about
50 years, No. 4th Floor, Mill Street,
Narayanpalya, M.S. Nagar, Bangalore-
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560033.
WHEREAS, the above named Plaintiff has
instituted the recovery suit against you for a
sum of Rs. 1,40,084/- (Rupees One Lakh Forty
thousand Eighty Four Only) is due as on
24.07.2022, with further interest 18% PA
thereon with effect from 25.07.2022 therefore
you are, hereby summoned to appear before
Small Causes Court at Bangalore (SCCH-11) in
person or by a pleader on 02.01.2024 at
11.00 A.M to answer the same failing which
the suit will be disposed of ex-parte.
Given under my hand with the seal of this
court,on24.11.2023.

By Order of the Court,

Assistant Registrar,

Court of Small Causes, Bangalore.

This is to bring the notice to the General Public
that my clients 1.Mr. SHAIK MUKTHER, S/o
Shaik Ahamed, 2. Mrs. YASMIN BANU, W/o
Mr. Shaik Mukther both R/at. No.790, Dargah
Street, Near Abubakar Masjid, Bharath Nagar,
Tanisandra, Dr. Shivaram Karanth Nagar Post.
Bangalore-560077. (M) 9830761968 have
intents to purchase the schedule property from
the Vendor Sri. M.DEVARAJU S/o
Mudd iah, Residing at No.30/2, D.C.S.

Not Known, R/at #528,18th Cross, Bl
School Road, Bagalaguntte, Nagasandra
Post, Bangalore-73.
Whereas the plaintiffs have filed the above
suit against you for Permanent injunction and
for other reliefs in respect of under mentioned
suit schedule property. You are hereby
summoned to appear in the above suit in
person or though your counsel in order to
answer all question with regard to the suit at
11.00 AM on 19/01/2024. Take notice that in
default of your appearance on the day
mentioned above, the suit will be heard and
determined as ex-party.
SUIT SCHEDULE PROPERTY
All the piece and parcel of property Bearing
No.30, Assessment No.109/1, at
Bagalagunte Village, Within Limits Municipal
Ward No.14, Yeshwanthapura Hobli,
Bangalore North Taluk, Measuring East to
West 40 Feet and North to South 30 Feet
Bounded as follows: East by: 25 Feet Road,
West by: Site No.61, North by: Site No.31
and South by : Site No.29.
Given under my hand and seal of this court on
this 15/12/2023 at Bengaluru.
By order of the Court, Assistant Registrar, City
Civil Court, Bangalore.
S.M. PRAKASH, Advocate
No.5, 1st Floor, 3rd Main, KHM Block, Opp
to RT Nagar Public School, RT Nagar,

Street, 7th Cross, 5th Main Road, Chamrajpet,
Bangalore-560018, who having purchased the
converted residential site layout formed by the
KARNATAKA HOUSING BOARD with the Joint
Venture M/s L & C Builders & Developers (R)
Bangalore known as KHB-L&C Silicon City,
through registered absolute sale deed dated
04-09-2023. Any person's having asserting any
right, title, interest, or claims, intending to
oppose the purchase in any manner whatsoever,
may file their objections with documentary proof
within 7 days hereof, whereaafter, no such claims
or objections will be entertained, and my client
shall proceed to purchase the schedule property.
SCHEDULE

All that piece and parcel of Site No.923, LIG-Il
Categl rx formed out of Sy.No.17/1, Known as

B-L&C Silicon City, Situated at Hampapura
Village, Kengeri Hobli, Bangalore South Taluk,
Bangalore Urban Dist. And Site bearing K.
Gollahalli Gram Panchayath E- Khatta
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(A Government of India Undertaking)

Lalbagh West Gate Branch
Lalbagh West , M N K Rao Road,
Basavanagudi, Bangalore-560004.

IN THE COURT OF THE 3rd ADDITIONAL
SENIOR CIVIL JUDGE AT BENGALURU
0.S No. 730/2022
BETWEEN: 01. Mr. Peter Melvin D'Cunha, aged
about 49 years, S/o late Ignatius Richard D'Cunha,
R/o Kogilu, Yelahanka, Bangalore-560 064. Rep. by
his GPA holder and brother Mr. Denzil D'Cunha, S/o
late Ignatius Richard D'Cunha. 02. Mrs. Cheryl
D'Cunha, aged about 63 years, D/o late Ignatius
Richard D'Cunha, R/o Kasturinagar, Bangalore-560
043. 03. Mr. Denzil D'Cunha, aged about 67
years, S/o late Ignatius Richard D'Cunha, R/o
Kogilu, Ielahanka, Bangalore-560 064. ...

AND: 01. Mr. Phydel D'Cunha, aged about 61
years, S/o late Ignatius Richard D'Cunha, R/o
Orchid Enclave, No. 35/A-13, Seegahalli, Virgo
Nagar Post, Bangalore 560 049. 02. Mewril
D'Cunha @Mrs. Meera Roy, aged about 53
years, D/o late Ignatius Richard D'Cunha, W/o
Victor Roy, R/o SLS Spencer Apartments,
Hormavu Agara, Bangalore-560 043. ...
DEFENDANTS
SUMMONS/NOTICE FOR SERVICE (UNDER
ORDER 5 RULE 20 OF CPC)

TAKE NOTICE THAT, any persor/ firm/ institution/
company/ Bank/ financial institution having any
claim/lien/right/ interest over the "SCHEDULE
PROPERTY" which is more fully particularized
herein below by way of inheritance, share, sale,
agreement, mortgage, lease, lien, Ilcense, gift,
possession, legal heirs, partners or

Bengaluru-560032. Date: 16-12-2023 pea®: 08026632343, 88670 44666
Form No. 22 SRS @
General Notice in respect of RERIT BRLS
Interlocutary Application (50033 QmOII DI, DTV ORY
IN THE Hl%%‘éﬂ'&fﬁmﬁm\ﬂﬂ (Ro00Te03 DTP Tok) AL, 2017) BFS DoH 143 TR

MFA No. 7220 / 2019 (MV-)
Appellant: SRI. AJAY KUMAR .R, S/o
Rudraiah.k, Aged about 29 Years, R/at
No.14/6, Opp To Anaganavadi,
Byandahalli, Kadabagere, Benglauru North
Taluk, Benglauru-562 130
By SriPS.DIVAKARAADV  -V/s-
Respondents: SRIRENUKAPRASAD, S/o
Rajanna, Aged about 50 Years, R/at
No.238, Janatha Colony, Panchasheela
Nagar, Benglauru-560 072. And Another
To: R1: SRI RENUKAPRASAD, S/o
Rajanna, Aged about 50 Years, R/at
No.238, Janatha Colony, Panchasheela
Nagar, Benglauru-560 072. And Another
Whereas the above named appellant has
preferred 1.A No 1/2019 as in the copy
annexed hereunto, praying this court to
condone the delay of 98 days in filing the
above Appeal against the
Judgement/Award/Order passed on
21/02/2019in M.V.C. 4699/2015 on the file
of the XVIIl ADDL. JUDGE COURT OF
SMALL CAUSES AND MACT BENGALURU
SCCH-4.

Notice is hereby given to you to appear in
this Court in person or through an advocate
or through someone duly authorised to act
for you in this matter on 03/01/2024, to
show cause why the application should not
be allowed. If you fail to appear, the
application will be dealt with, heard and
decided inyour absence.

Given under my hand and the seal of the
court on this 04-12-2023

By order of the Court, Assistant Registrar,
High Court of Karnataka, Bangalore.
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GOLD AUCTION NOTICE

The under mentioned persons are hereby informed that they have failed to
pay off the liability in the loan accounts. Notices sent to them by Registered
Post have been returned undelivered, to the Bank. They are therefore
requested to pay off the liability and other charges and redeem the pledged
securities on or before 21.12.2023 failing which the said securities will be
sold by the Bank in public under e-auction at the cost of the borrower at on
22.12.2023 or on any other convenient date thereafter without further notice,
at the absolute discretion of the Bank. This Notice is also a notice to the
borrower and applies to Legal Heirs of the borrower, if any :

Loan number Name of the Borrower Loan Balance
180114429009 Ramesh Babu N Rs. 2,98,796.00
164002693524 Ramesh Babu N Rs.75,770.00
164002872694 Ramesh Babu N Rs. 15,488.41

1. The Securities can be inspected on 20.12.2023 between 11:00 AM to
12:00 PM with prior permission of Branch in charge/Senior Manager.

2. The Earnest Money Deposit of Rs. 25,000/- shall be deposited on or before
20.12.2023 by 4.00 PM. The EMD amount has to be paid through online
(RTGS/NEFT) or CASH DEPOSIT to Account No. 00684209272434 IFSC
Code-CNRB0000684 of Canara Bank, Lalbagh West Bangalore.

3. E-Auction will be held on 22.12.2023, between 11.00. A.M. to 12.00 P.M.
NOON by the service provider M/s. CanBank Computer Services Limited
(CCSL) (Mr. D D PAKHARE - 080-23469665 8898418010 Mr. Pratap Kanjilal
- 9480691777, 9832952602 Website :https://indianbankseauction.com
email ID: goldauction@ccsl.co.in ccslgoldauction@gmail.com).

4. It shall be the responsibility of the interested bidders to inspect and satisfy
themselves about the securities before submission of the bid.

5. The intending bidder should submit the KYC Documents along with the bid
application on or before 20.01.2023 by 5.00 PM.

6. Successful bidder have to remit the balance amount next working day from
the date of E-Auction, otherwise the EMD amount will be forfeited and will not
be refunded under any circumstances.

7. Bank reserves the right to postpone/cancel or vary the terms and conditions
of the e-auction without assigning any reason thereof.

8. For further details please contact The Manager/Sr Manager/Chief Manager,
Canara Bank, Lalbagh West Branch, Bengaluru, Ph. No. 08026579122
and Mobile No. 9483520684 during office hours on any working day.

Date: 15.12.2023 Sd/- Chief Manager,
Place: Bangalore. Canara Bank
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howsoever or otherwise in Case No. (0.8 No.
730/2022) now pending before the 3rd Additional
Senior Civil Judge at the Court of the City Civil &
Sessions Judge, Bangalore.

Whereas, in the above case, it has been proved to
the satisfaction of this Court that the above named
defendants cannot be served in an ordinary way.
Wherefore, the defendants in the above suit are
hereby summoned to appear before this
Honourable Court in person or by a pleader on
20/12/2023 at 11:00 A.M to answer the same
failing which the suit will be disposed of placing
you ex-parte.
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